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Shri R. Subramanya, Advocate for the Appellant 
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                      HON'BLE MEMBER (TECHNICAL), MR. RAJU 

 
FINAL ORDER NO. A/ 12371/2019 

 

DATE OF HEARING: 11.12.2019 

DATE OF DECISION:  11.12.2019 
 

RAMESH NAIR:   

 

Appellant filed application for withdrawal of the appeal as they have 

availed the Sabka Vishwas Scheme, 2019. Accordingly, appeal is dismissed 

as withdrawn. 

 

 (Dictated and pronounced in the open court) 
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